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IN TH£ CiNra,..L ■■JiMWISTA.TIVi T.UB'uNrtL
r^"^I;\C IP.hL BcNCH

O.H. No.694/95

New Delhi, dated the loth July, I995
Hon 'ble Shri n.v. Krishnan, Vice ChairmanHon ble omt .Lakshmi^Swaminathan, Member (j)
Shri G.Singh
r/o 50-A/rt 5B, janakpuri •
Nb w no 1 1-1 ■; '^few Delhi

Applicant(None for the applicant )

V3 . ■

Union of India, through
Meipoer opcy» Planning Commission
yoj ana Bhato, New Delhi *

(None for the respondent ) •-f^esponaent

order

(Hon'ble Shri N.V. Krishnan, Mice Chairman (rt)
On 28-4-i995, the applicant was present

in person and he was given time to fiu an MA within
three weeks for condonation of delay and the case ..-as
directed to be listed on 24-5-1995. On 24-5-1995 also
neither the appiio,„, nor his coonsel was present. Today

\  neither the applicant nor his counsel is present.
In the circumstances, OA is dismissed

for default. No costs. l

(Lakshmi Sv./aminathan) /,, ,; ^
• Kxishnan )Member (j) ,  Vrce Chairman (a)
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